NATIONAL COMPANY LAW APPELLATE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Comp. App. (AT) (Ins) No. 545 of 2024

IN THE MATTER OF:

Ramesh Handa ...Appellants
Ex- Director of Saya Automobiles Pvt. Ltd

Versus

Canara Bank & Anr. ...Respondents
Present:

For Appellant : Mr. Manoj Chauhan, Mr. Ujjwal Singh Parmar

and Ms. Neha Raj Singh, Advocates.
For Respondents : Mr. PBA Srinivasan, Ms. Srishti Bansal and Mr.
Arvind, Advocates for R1.
Mr. Rajiv Bhatnagar, IRP.
Ms. Pratiksha Bansal, Advocate for R2.

ORDER
(Hybrid Mode)

15.07.2024: Ld. Counsel for the respondent bank submits that no

settlement has yet taken place, interim order was granted by the Tribunal on
the request that appellant shall submit offer and settle the matter.

In view of the aforesaid we are vacating the interim order.

Counsel for the appellant prays for an adjournment.

Matter is adjourned to 12.08.2024.

The interim order is vacated.

[Justice Ashok Bhushan]
Chairperson

[Barun Mitra]

Member (Technical)
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